
* *3 Pap*f9 Laifl PHALGUffA 18, i m  iSAKA ) jftiper* Loid 3 j4-

Wack afcgep in the industry, shpuld not 
condemn tfcp industry whoJe»*lc. Thip it 
my only submission, All the veiy constructive 
suggestions made by hon. Members will be 
looked into and I iftay say, while we taken the 
necessary concrete administrative measures, 
we will he guided by the constructive sugges­
tions made by hon. friend.

SHRI K . S. 6HAVt>A : Sir, there is a 
mistype in the statement. Under Para 2(3) 
he sa y s:

“ The manufacture of yam for civil con­
sumption shall have to pack., .not less 
than 30 per cent in the form of cones 
(meant for power looms).*’

Whereas, in para 2(1) he says that producers of 
cotton yarn would be prohibited from selling 
yarn ‘except in small quantities in the fottn of 
beams (meant for power looms).’ Thei*e is 
an apparent contradiction in the statement. 
Handlooros use yam in the form o f  ‘hanks’ 
Poweriooms use yarn kin the form of ‘beams’ . 
Textile Mills- use wasn in the form of ‘cones’ . 
I think there is some sort of confusion in the 
mind 'Of the hon. Minister.

PROF. D. P. C H A TTO PAD H YAYA : I 
am not confused, Sir, I would request the 

hon. Member to get netaessaty help and 
guidance from the people who know things 
better.

M R. SPEAKER : Now, papers to be laid 
on the Table.

W  s f e s r  «if)r ^ arr?r g t f  m  ^ | i  

*nr| v r e f a f f  f a r o  f e n  |  i
0

MR. SPEAKER : The Minister will make 
a statement later on.

^Interruptions)

w m f m  wn

fcrr |  s s r c t  * $  i f a n

1 r n  Hhiw’iW t
y t m  $ rr  i

12.55 hrs.
PAPERS L A ID  ON TH E TABLE

TH E D E P U T Y  M IN ISTE R  IN  TH E
m i n i s t r y  o f  c o m m e r c e  (s h r i  a .:.c .
GEORGE) : On behalf o f Shri K . R. 
Gaiiesft, I beg to lay on the Table—

(1) A copy of Central Sales Tax (Registra­
tion and Turnover) (Amendment) Rules,
1973 (Hindi and English versions) published 
in Notification pfe, G-S-R. 56 (E) iq Gazette 
of India dated the 9th February 1973, under 
sub-section (2) of section 13 of the Central 
Sales Tax Act, 1956. [Placed in Library, . 
See No. LT-4430/73.]

(2) A  copy of the Income-tax Officers
(Class I) Service (Regulation of Seniority^ 
Rules, 1973 ( Hindi and English versions') 
published in Notification No. G.S.R. 54(fe) 
in Gazette of India dated the 9th February, 
1973, issued under article 309 of the Consti­
tution, together with an explanatory memo­
randum. [Placed in Library. See No. L T -  
4431/73.]

(3) A  copy each of the following Notifica­
tions (Hindi and English versions) under sub­
section (3) o f section 12 of the Government 
Savings Certificates Act* *959

(i) The Post Office Savings Certificates 
(Amendment) Rules, i973> published in 
Notification No. G-SJR. 1x6 in Gazette of 
India dated the xoth February, 1973-

(ii) The National Savings Certificates 
(Fourth Issue) (Amendment) Rules, 1973, 
published in Notification No. G.S.R. 117 
in Gazette of India dated the 10th February, 

1973-

[Placed in Library. See No. LT-4432/ 
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(4) A  copy of the Post Office Savings Banks
(Amendment) Rules, 1973 (Hindi and English 
versions) published in Notification No. G .S . 
R. xi8 in Gazette of Xfldift dated the 10th
February, 1973* subjection (3) of
tectioa xs o f frd GoVemmdat Savings Battiks 
A d i 1:873. IPlacedm Ubrary. Set N o.

LT-4433/73*!
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(5) A  copy of the Central Excise (Second
Amendment) Rules, 1973 (Hindi and English 
versions) published in Notification No. G .S.R . 
JC83 in Gazette of India dated the 24th Febru- 
-ary, 1973, under section 38 of the Central 
Excises and Salt Act, 1944. [Placed in Lib­
rary. See No. LT-4434/73.]

(6) A  copy each of the following Notifica-
-tions (Hindi and English versions) under sub­
section (4) of section 26 of the Bengal Finance 
(Sales Tax) Act, 1941, as in force in the Union 
territory of Delhi

(i) The Delhi Sales Tax (Eighth Amend­
ment) Rules, I1972, published in Notification 
No. F.4(27)/7a-Fin. (G)in Delhi Gazette 
dated the x6th October, 1972.

Oi) The Delhi Sales Tax (First Amendment 
Rules, 1972, published in Notification No. 
F.4(68)/72-Fm. (G) in Delhi Gazette dated 
the xst January, 1973.

[Placed in Library. See No. -LT-4435/ 
73*1

(7) A  copy each of the following Notifica­
tions (Hindi and]English versions) under 
section 159 of the Customs Act, 1962:-—

(i) G.S.R. 1632 ̂ published in Gazette of
India dated the 30th December, 1972, to­
gether with an’explanatory memorandum.

(ii) G.S R. 1635 published in G ia.tte  of
India dated the 30th December, 1972, (to­
gether with an an explanatorj leonraudum.

«
(iii) G.S.R. 499 (E) published in Gazette of

India dated the 30th D ies nbur, .. >72, togsth er 
with an explanatory memorandum.

(iv) S.O. 769(E) published in Gazette o f
India dated the 28th Dscembsr, 1972 and
S.O. 76(B) published in Gazette o f India 
dated the jth  February, 1973, together with 
an explanatory memorandum.

(v) G.S.R. xo(B) published in Gazette of
India dated the 10th January, 1973, togeth<* r 
with an explanatory memorandum.

(vi) G.SJR. 151 published in Gazette of
India dated the 17th February, 1973, together 
with an explanatory memorandum.

[Placed in Library. See No. LT-4436/ 
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(8) A  copy each of the following Notifi­
cations (Hindi and English versions) issued 
under the Central Excise Rules, 1944:—

(i) G.S.R. 1527 published in Gazette of
India dated the 9th December, 1972, together 
with an explanatory memorandum.

(ii) G.S.R. 484(E) and 485(E) published*
in Gazette of India dated the n th  December, 
X972, together with an explanatory memo­
randum.

(iii) G.S.R. 1567 published in Gazette of
India dated the x6th December, 1972, to­
gether with an explanatory memorandum.

(iv) G.S.R. 94 published in Gazette of
India dated the 3rd February, I973» together 
with an explanatory memrandum.

(v) G.S.R. 148 published in Gazette of
India dated the 17th February, 1973, together 
with an explanatory memorandum.

(vi) G.S.R. 149 published in Gazette of
India dated the 17th February, 1973, together 
with an explanatory memorandum.

tPlaced in Library. See No. LT-4437/73. 1

SHRI A. C. GEORGE : I beg to lay on 
the T ab le :

(1) A  copy each of the following Notifica­
tions (Hindi and English versions) under sub­
section (3) of section 17 of the Bxport (Quality 
Control and Inspection) Act, 1963.

(i) The Export of Laundry Soap (Inspe- 
tion Amendment) Rules *9 7 3 > published in 
Notification No. S.O. 429 in Gazette of India' 
dated the 17th February, 1973.

0 0  The Export of Mica (Inspection) 
Amendment Rules > 1973 published in Notifi­
cation No. S.O. 431 In Gazette o f India dated 
the 17th Februaryj 1973.
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(iii) The Export of Inorganic Chemicals 
(Inspection) Amendment Rules* I9 7 3 > pub­
lished in Notification No. S.O. 432 in Gazette 
of India dated the 17th February, 1973.

(iv) The Export of Organic Chemicals 
(Inspection) Amendment Rules, 1973, pub­
lished in Notification No.S.O. 433 in Gazette 
of India dated the 17th February, 1973.

(v) The Export of Inorganic Pigments 
(Inspection) Amendment Rules, 1973, publish* 
ed in Notification No.S.O. 434 in Gazette 
of India dated the 17th February, 1973.

(vi) The Export of PVC Leather Cloth 
(Inspection) Amendment Rules, 1973, pub­
lished in Notification No. S.O. 435 in Gazette 
of India dated the 17th February, 1973.

(vii) The Export of Vinyl Film and Sheet­
ing ^Inspsction) Amendment Rules* : 9 7 3 > 
published in Notification No. S.O. 436 in 
Gazette of India dated the 17th February, 

1973-

(viii) The Export of Geramic Products 
(Inspection) Second Amendment Rules> 
1973, published in Notification No. S.O. 
437 in Gazette of India dated the 17th Febru­
ary, 1973.

(ix) The Export of Refractory Bricks (Ins­
pection) Amendment Rules, 1973, published 
in Notification No. S.O. 438 in Gazette of 
India dated the 1 7th February, 1973.

(x) The Export of Safety Glass (Inspection) 
Amendment Rules, 1973* published in Noti­
fication No. S.O. 439 in Gazette of India 
dated the 17th February, 1973.

(xQ The Export of pesticides and their 
Formulations (Inspection) Amendment Rules, 
X973, published in Notification No. S.O. 440 
in Gazette o f India dated the 17th February, 

1973-

(xii) The Export of linoleum (Quality 
Control and Inspection) Amendment 
Rxfas, 1973, published in Notification No.
S.O. 441 in Gazette of India dated the 17th 

Febwary, 1973.

(xiii) The Export o f Paints and Allied 
Products (Quality Coatrol and Inspection) 
Amendment Rules, 1973, published in Noti­
fication No. S.O. 442 in Gazette of India 
dated the 17th February, 1973.

(xiv) The Export of Transmission Line 
Towers (Quality Control and Inspection) 
Amendment Rules, 1973, published in Noti­
fication No. S.O. 443 in Gazette of India dated 
the 17th February, 1973.

(xv) The Export of Diesel Engines (Quality 
Control and Inspection) Amendment Rules, 
1973, published in Notificauon No. S.O. 444

in Gazette oi India dated the 17th February 
1973.

(xvi) The Export of Power Drncn Pi mp 
(Quality Control and Inspection) Amend­
ment Rules, 1973, published in Notification 
No. S.O. 44s m Gazette of India dated the 
17th February, 1973.

(xvii) The Export of Electric Fans (Ins­
pection) Amendment Rules, 1973, published 
in Notification No. S.O. 446 in Gazette of 
India dated the 17th Fcbruai }, 1973.

(xvm) The Export oi Sewing Machines 
(Quality Control and Inspection ) Amendment 
Rules, 1973, published in Notification No.
S.O. 447 in Gazette of India dated the 17th 

February, 1973.

(xix) The Export of Small Tools And Hand 
Tools (Quality Control and Inspection 
Amendment Rules, 2973, published in Noti­
fication No. S.O. 448 in Gazette of India dated 
the 17th February, 1973.

(xx) The Export of Bicycles (Quality 
Control and Inspection) Amendment Rules 
1973, published in Noification No. S.O. 449 
in Gazette of India dated the 17th February, 

1973.

(xxi) The Export o f Steel Trunks (Inspec, 
tion) Amendment Rules, 1973, published 
in Notification N o. S.O. 450 in Gazette o£ 
India dated the 17th February, 7973.
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-.■ <jixii>;The Export o f . Expanded Meta] 
*«8ted Shtfeta {Inspection) AmeodmentRulfcs, 

pnbUdMkd in Notification-Ho.;8;Q.45* 
ia Gasette of India dated the 17th February >
1973.- ■ ■ ' ■-;■ ■■■■-■

(xxiii) The Export of Stainless Steel Uten­
sils (Inspection) Amendinent Ftules, 1973, 
published in Notification No. S.O. 452 in 
Gazette of India dated the 17th February,

1973. 5 . .
(xxiv) The Export of Electric Cables and 

-Conductors (Inspection) Amendment Rules
1973, published in Notification No. S.Q. 453 
in Gazette of India dated the r?th ^February, 

*973*
(xxv) The Exports of Cast Iron Soil Pipes 

and Fittings (Inspection) Amendment Rules, 
1973, published in Notification No. S. O. 454 
in Gazette of lttdia dated the 17th February, 

1973 .

(xxvi) The Export of Cast Iron Manhole 
Covers and Frames (Inspection) Amendment 
Rules,. 1973, published in Notification No.
S.O. 455 in Gazette of India dated the 17th 
February, 1973-

(xxvii) The Export of Automobile Spares 
Components and Accessories (Quality Control 
and Inspection) Rules, I973> published in 
Notification No. S.O. 459 in Gazatte of India 
dated the 17th February* 1973.

[Placed in Library. See No. L T -443 /̂ 
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(2) A  copy of the Annual Report (Hindi 
and English versions) o f the Indian Motion 

'Pictures Export Corporation lim ited, Bombay 
for the year 1971-72 along with the Audited 
Accounts and the comments o f  theCom pt- 
roll^r and Auditor General thereon, under 
puj^section (x) ttf section fiicjA of the Com- 
panie8 Act, t956. \pt<ice& in Ltbrar#. See 

^ o ." ) lT - 44'39

(3) A  copy of the Annual Report (Hipdi,
and English versions) on the working o f the 

'Tfraide Development; Authority* K T w  Delhi ■; 
*ii*<tiie yH t  *9714** atoo*«#iii* the Audited 
Aum m is. {PlacM ih £ a r . N &  L.T-

.440/734? f!;-' r i '  'jytjf, a.-A

''f'T V  , :T j.,.

i  w bntt-n in th  Report
■■■■ - .,•«';£> -vt:. brUi- . .r.n::

SHRI NAREND RA SIN G H  BISH T 
! 5 A4«. Sir, I  bfig to
Pfwent.. T ^ n ty -fa p ^ : R ^ ,  of

Bstim^tes ; Copn^ttee , regarding action 
taken by Government *fi the «q<*«W!*da- 
tions contained in their Hundred and Twenty- 
ntath Report (Fourth Lok Sabha) on the 
Depaitflaantof Atomic Energy-Atomic Power.

W 58 hrs.
BUSIN ESS OF T H E  HOUSE

T H E M IN ISTE R  O F PA R LIA M E N T­
A R Y  A FFAIRS (SHRI K . RAG H U  RA- 
M AIAH ) : With your permission, Sir
I rise to announce that Government Business 
in this House during the week commenc­
ing 12th March, 1973, will consist of :

(1) Consideration of any item of Govern­
ment Business carried over from today’ s 
order Paper.

, (2) Submission to the vote of the House o f  
Demands for Grants on account (General) 
for 1973-74 .

(3) Discussion on the Resolution seeking 
disapproval of the Coal Mines (Taking Over- 
off Management) Ordinance, 1973 and con­
sideration and passing of the Coal Mine 
(Taking Oyer of Management ) Bill, 1973.

(4) Discussion and vot^ gon :

(i) T he Supplementary Demands far 
Grants (Genetal) ‘ f6t  1972-73.

(ii) The Supplementary Demands far

*9^ - 73; '  :

. (iji) Tfce Grants, (JR^yays)

TO
W M  isrsrer m * Q f t f m g ) v n

r  2&r. A la  I To r a m  XKd


